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8. The Reserve Bank of India
(Amendment) Bill, 1962,

9. The Banking Companies (Am-
endment) Bill, 1962.

10. The Industries (Development
and Regulation) Amendment
Bill, 1962.

11. The Oil and Natural Gas Com-
mission (Amendment) Bill,
1962,

12. The Sugarcane Contro] (Addi-
tional Powers) Bill, 1962

CHRISTIAN MARRIAGE AND MAT-
RIMONIAL CAUSES BILL

EXTENSION OF TIME FOR PRESENTATION
oF ReporT or Jomt COMMIITEE

Shri Mulchand Dube
bad): I beg to move:

(Farrukha-

“That the time appointed for the
presentation of the Report of the
Joint Committee on the Bill to
amengd and codify the law relating
to marriage and matrimonial caus-
es among Christians be extended
upto the last day of the next ses-
sion.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): M ay we know the reasons
for the demang for extension?

Mr. Speaker: Reasons are being
demanded why it has not been pos-
sible to finish in time.

Shri Mulchand Dube: The reason,
in fact, was, there was no time, there
were only a few days during which
the Committee could meet, that
would have been a waste of time
and expenses and for that reason ex-
tension is required.
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Shrimati Renu Chakravarity (Bar-
rackpore): May I submit, in addition
to what the Chairman has said, that
the reason for the delay has  been
that we had wanted that all sections
of the Christians should submit their
memoranda. As a matter of fact,
there were other proposals that we
should go round the country. We had
to wait for these and we did not
want to hurry with the Bill which
has raised a certain controversy.
That was the reason why we felt that
we should ask for further time in
order that the House may be  able
to accept the Bill more unanimously.

Mr. Speaker: The question is:

“That the time appointed for
the presentation of the Report of
the Joint Committee on the Bill
to amend and codify the law re-
lating to marriage and matri-
monial causes among Christians
be extended upto the last day of
the next session.”

The motion was adopted.
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WEW I : qToEt IEE A
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RE: SECRET SESSION

Dr. L. M. Singhvi (Jodhpur): Mr.
Speaker, 1 had suggested that this
House go into a secret sitting to con-
sider the [National Emergency. I
understand that a large number of
Opposition leaders also concurred in
the view. Although the Prime Minis-
ter earlier said that this was not the
oppertune  time for this purpose, I
understand the Minister for Parlia-
mentary Affairs had undertaken or
indicated that he would convey this to
the Government and convey to us the
decision of the Government finally on
this matter.

The Prime Minister and Minister of
External Affairs, Defence and Atomic
Ene-7y (Shri Jawaharlal Nehru): Sir,
[ received a request to that effect
from some Members. I gave careful
consideration to it. I think that, at
the present moment, it would not be
desirable to have a secret session. If
1t is desirable in future, I shall make
my submission to you. The issues
before the House are of high interest
to the whole country. Right at the
beginning to ask for a secret session
would have a bad effect on the coun-
try. I am sure hon. Members would
agree,

Mr. Speaker: He may kindly move
the Resolutions also.

Shri J-wah~-lal Nehru: There are
two Resolutions standing to my name.
I should like your guidance as to
whether I should take them together.

Mr. Speaker: They might be moVed
ohe after the other. Both would be
placed before the House. He can
make one speech. Discussion also
would be simultaneous.

12.25 hrs.

RESOLUTIONS RE: PROCLAMA-
TION OF EMERGENCY AND
AGGRESSION BY CHINA

The Prime Minister and Minister of
External Affairs, Defence and Atomic
~neigy (Shri Jawaharlal Nehru): Mr.
Speaker, Sir, I beg to move:

“This House approves the Pro-
clamation of Emergency issued by
the President on the 26th of
Qctober, 1962, under clause (1)
of article 352 of the Constitution.”

Mr. Speaker: 1 shall place it before
the House.

Resolution moved:

“This House approves the Pro-
clamation of Emergency issued by
the Presidert on the 26th of
October, 1962, wunder clause (1)
of article 352 of the Constitution.”

The hon, Prime Minister may move
the other resolution also.

Shri Jawaharlal Nehru: I beg to
move:

“This House notes with deep
regret that in spite of the uniform
gestures of goodwill and friend-
ship by India towards the People’s
Government of China on the basis
of recognition of each other’s
independence, non-aggression and
non-interference, and peaceful
coexistence, China has betrayed
this goodwill and friendship and
the principles of Panchsheel which
had been agreed to between the
two countries and has committed
aggression and initiated a massive
invasion of India by her armed
forces.

This House places on record its
high appreciation of the wvaliant
struggle of men and officers of our
armed forces while defending our
frontiers. ...



